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IN THE CENTEAL ADMINISTRATIVED TRIBUNAL , JAIPUR BEENZH, JAIPUE,
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Date of crder 13,7,%5

chunnilal S/s shic Onkar I
Carriage £ VIEU_’_]'.:I'I ozpot, re
o, 1649<B, asari 1ari E=x

wli, 33loon Attendant undsr
gident of Railway Quarter
Alvay Culony, Ramganj, 2 jmsr
see Applicant

VERSUS

1. Unicon of India theough Gensral Manager, Western
Railway, Churchgate, Bonbay,

2. Divizionz)l Railway Manager, Westsrn Railvay, Ajmer,
2. Sznior Divisicnal Mechanizal Bnginscr, Western

Railway, Ajmer,

CORALL

I-Ion'l:l“« Mr, 0.P, Bhamma, Marber (2dwin
: My, Rattan Prakash, lanber (Jud:

L..J j..v.

the ;rl'"anf eee Mr, 8. Kumar
the Respondenis eoe ————

In this sgplicarion u/s 19 of the 2dninistrativs
Triunals Azie, 1225, Shri Chunnilal has prayed that the
ordsr datzd 21,4,25 (Annsiure A-1) transferring the aprlicant

from Ajwer oo
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res oondencs
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any cikedgory

of artisan in ths Carriage and VWagon Departrent or any other

2. The agplicant's case is that he was initially

Y

app-inted as Ihallasi on 13,12.71 at Sojat Foad and on mutual

1]

transfsrs vith another exployess, he cams tos Ajmer in 1378,
whers Iz remairsd postsd till the passing of the order
2rnerure A-1 Jdated 21,4.95, He iz 3 scheduled czsts anploves,
and haz a larys family to suppsri and is slso unwell,

Orizy (Anneiure A-l) transferring hin £vom Ajmer &ty Gandhidham
had been passed though it has noh been coraundcateld £5 hdm,

He had allegsd that the transfer ordsr is mala £ide inasmnach

0002/—



it h2s been passed on account of his not agraeiny to perfoim
some unpleagant dutizg of 2 Dersopal natuce aszzignesd ks him
by respondsnt no .3, Hiz children ave studying at Ajmer in
Hindi M=3diwn 2nd it would ke diffiomlt £or then to zcoudy in

cujarati mediwa at Ganedhidham,

. Pzspondent no, 3 has not beesn made a resgondent in
thiz application by name. N2> oognicances be thevefors talisn
of the 2llzysticone of a pzrzonz2l naturs nade against him and

ths allagations of nalas £ide actizn on his gare. The learnad

1

cungsl for the applicant gtates thai th2 applicant hagd

(u

submitisd a represzntation (Annesire 2-3) Jatad 23,1.95 to

PRI 3 ]

the Divisiosrnal Rziliway Managsir, ves.oondent no. s
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his trznsfar and this representation iz #cill pending, He

praye thai raspondsnt no, 2 may be dirsctaed to tiliz saprropriate

. In thesz circums:ances, wWws direct the Divisional
Railway Manageyr, wWho ig respondent no, 2 to talks decizicon
on nerits on ths repregentatidn (Anine:mire 2=2) dzted 23,4,95
Let a oopy of ths papsr ool bz fent to regiondznt no, 2

alongwith the ooy of this ordsr,

Ay
(PETTAN FRArACSH) S R
MEMBER(J) MEMB 211(A)

AHQ,.



